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BEFORE THE NATIONAL GREEN TRUBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 629 OF 2024

In the matter of :

RWA Sector 30 President of RWA Mr. Pramod Kumar Verma.
...Applicant

Versus

Principal and Management of Delhi Public School Sector-30, Noida & Ors.

...Respondent
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

RIGINAL LICATION 29 OF 2024

In the matter of:

RWA MR. PRAMOD KUMAR VERMA ...Applicant

Versus

PRINCIPAL AND MANAGEMENT OF
DELHI PUBLIC SCHOOL, SECTOR 30, NOIDA ...Respondent

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE,
GAUTAM BUDDHA NAGAR

I, Manish Kumar Verma, aged about 40 years, S/o. M.P. Verma,
presently posted as District Magistrate, Gautam Buddha Nagar do

hereby solemnly affirm and declare as under:

1. That in the above-noted capacity, | am well conversant with
the facts and records of the present case and am authorized

to swear the present affidavit.

2. That the above-noted matter came up for hearing on
29.05.2024, when this Hon’ble Tribunal directed the
Answering Respondent to file its reply to the Original

Application.

. That the present case, registered on the basis of a letter

addressed by the Residents Welfare Association (RWA),

L
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Sector 30, Noida, wherein the RWA has stated that a green
belt of Sector 30 had been given twenty-five years back to
the adjoining Delhi Public School (DPS), for development of a
park for children and senior citizens, for a period of ten years

only.

. That the RWA has also alleged that the said park has not
been developed/maintained by DPS and is being used as a
dump yard for its waste material and construction raw
material. It has also been claimed that illegal digging has been
done to extract water and construction waste, diesel cane,
plastic material etc. has been thrown in the land of thesaid
park, which has led to damage of trees which were planted

by Noida Authority.

. That it has been further alleged that after ten years, the
green belt was required to be handed over to the RWA of
Sector 30 but same has not been done, instead a lock has

been put on the gate and entry has been restricted.

. That this Hon’ble Tribunal, vide its order dated 29.05.2024,
while noting that the averments made in the Original
Application raise substantial questions relating to
environment, arising out of the implementation of the
enactments specified in Schedule | of the National Green
Tribunal Act, 2010, has impleaded the Answering
Respondent as one of the respondents and directed it to file

its response in the said matter.
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7. That in compliance of above-mentioned orders of this, the
Answering Respondent has issued directions to Principal,
Delhi Public School, Sector 30, Noida to submit its response
to the allegations made by RWA, Sector 30. Copy of said

notice is annexed as Annexure | of the response.

8. That a letter has also been written to Chief Executive Officer,
New Okhla Industrial Development Authority, Noida to get
the area inspected and take necessary action as per
conditions of allotment. Copy of said letter is annexed as

Annexure Il of the response.

9. That it is humbly prayed thatthe present Reply may kindly be

taken on record by this Hon’ble Tribunal.

4

DEPONENT

"VERIFICATION:

|, the deponent abovenamed, do hereby verify that the contents
of above reply are true and correct to my knowledge derived from
official record. No part of the same is false and nothing material has

been concealed therefrom.

VERIFIED ON THIS THE DAY OF SEPTEMBER, 2024 AT NOIDA,

\

DEPONENT

GAUTAM BUDDHA NAGAR.
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CapiGp] IS EHEEE MNaagg TR

- L4 | @eT-198 ) 2024 = [0 09 202
Jar H,

TEITTEATI D,

faett ufsas e,

JqFeR—30, AT

Ry w0 T BR Afdexvr, 7 fieeh # f=RENT 0.A. No. 629/2024 RWA Sector 30

President of RWA Mr. Pramod Kumar Verma Vs. Principal and Management of Delhi Public School
Sector-30, Noida & Ors. ¥ GTRd 3T faAI® 29.05.2024 & wwrel # |

AEIed,
IRIFT vy &7 da T8 o | 76 q10 T 'R erfdraRer # AR 0.A. No.
- 629/2024 RWA Sector 30 President of RWA Mr. Pramod Kumar Verma Vs. Principal and Management of
Delhi Public School Sector-30, Noida & Ors. 3 Tais 29.05.2024 %1 7 armaer qiRel fbar

a—

“...1. In this original application, registered on the basis of the letter petition, Residents Welfare
Association, Sector 30, Noida has made a complaint that a green belt of Sector 30 was given to the adjoining
Delhi Public School (DPS) 25 years back to develop park for children and senior citizens for 10 years only.
But DPS has not developed/maintained the park and is using it as a dump yard for its waste material and
construction raw material. In the enclosures to the letter partition, it is also alleged that the illegal digging
has been done to extract water and construction waste, diesel cane, plastic material, etc. has been thrown
in that land as a result of which some trees have died and some have been cut, whereas at the time of giving
the land Noida Authority had planted the trees in that green belt for proper upkeep and care. It is also the
allegation that after 10 years the green belt was required to be handed over to the RWA of Sector 30 but
that has not been handed over and a lock has been put on the gate and entry has been restricted.

2. The OA raises substantial issue relating to compliance of the environmental norms, especially the issue
relating to the protection of park/green area.

3. Hence, we implead the following as respondents in the matter:

(1). Member Secretary, Uttar Pradesh Pollution Control Board.

(2). CEO, Noida.

(3). District Magistrate, Gautam Buddha Nagar.

(4). DPS through its Administrator, Sector 30, Noida.

4. Issue notice to the above respondents. Applicant is directed to serve the respondents and file affidavit of
service at least one week before the next date of hearing. The Respondents are also expected to file their
response at least one week before the next date of hearing.

5. List on 13.09.2024.....”"

0 W ERT IRIERET ERT Sad e & e Aifew Y W fbar g, o
T Respondent No. 04 & | AT B Ul Ao\ 2| SMROSYOT0, WaeR—30, TSI FRI
TR B T Rrewa #§ SiaRaa v g Feraq 8- ool glkge e, Waev—30,
Trver vF T doT @ T F qd & o 9N 7 doc v SgeITT w@gel Bl o we! off
g8 g ear [feT 9eev & A T a7 AT & T off | g9 g W #i doe daew
30 VT S0P0TE0 BT GeTT AT YT vger B @ fAew forar T &1 g qua S
&/ 3% Sodovwn wgeT @ ST BN Wid | I8 B SofovEn wger HaeY 30 SINITT
¥ T 3T T doc & Aed) &7 gErS F7 797 T E
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de—gi 7w Tof & s wre 22 7w &) Fver e 7 T doe 4 gyl rHY
Dotovan @t 29T o7 TUF SEHIeT TN @ ford | Sodogwo # 10 T 1§ HIT doo
FROSTZT0 VIST—-30 B & o, gvg 78 Rar 7 81 W7 dee q¥ sveyre frard
Il v IErerd g TE & e 3 o v Rerd Ye—ule WA & T 8/

0 \Tg ERT IR g1 Wik Sad e @ srgurer # Rera # Sfeeiad
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CapIT D) foremferara RFgE TR
wiw- L3 | OO~ 198 202 R loeg-du2s
Jar #,
T HRIUTCTD ADBN,

TN aiRgen aenfie faer wrfera=oT,
AqeR—6, AGET, TMaHgE TN

v Mo T BRA e, 7€ ool # IR 0.A. No. 629/2024 RWA Sector 30
President of RWA Mr. Pramod Kumar Verma Vs. Principal and Management of Delhi

Public School Sector-30, Noida & Ors. § UIRd M2 faid 29.05.2024 & T H |

HEIey,
mwﬁaﬁﬁwwmm%ﬁsmmgﬁaa@wﬁw

0.A. No. 629/2024 RWA Sector 30 President of RWA Mr. Pramod Kumar Verma Vs. Principal

and Management of Delhi Public School Sector-30, Noida & Ors. ¥ fedid 29.05.2024 BT 14

ey TIiRa T T g

“....1. In this original application, registered on the basis of the letter petition, Residents Welfare
Association, Sector 30, Noida has made a complaint that a green belt of Sector 30 was given to the adjoining
Delhi Public School (DPS) 25 years back to develop park for children and senior citizens for 10 years only.
But DPS has not developed/maintained the park and is using it as a dump yard for its waste material and
construction raw material. In the enclosures to the letter partition, it is also alleged that the illegal digging
has been done to extract water and construction waste, diesel cane, plastic material, etc. has been thrown
in that land as a result of which some trees have died and some have been cut, whereas at the time of giving
the land Noida Authority had planted the trees in that green belt for proper upkeep and care. It is also the
allegation that after 10 years the green belt was required to be handed over to the RWA of Sector 30 but
that has not been handed over and a lock has been put on the gate and entry has been restricted.

2. The OA raises substantial issue relating to compliance of the environmental norms, especially the issue
relating to the protection of park/green area.

3. Hence, we implead the following as respondents in the matter:

(1). Member Secretary, Uttar Pradesh Pollution Control Board.

(2). CEO, Noida.

(3). District Magistrate, Gautam Buddha Nagar.

(4). DPS through its Administrator, Sector 30, Noida.

4. Issue notice to the above respondents. Applicant is directed to serve the respondents and file affidavit of
service at least one week before the next date of hearing. The Respondents are also expected to file their
response at least one week before the next date of hearing.

5. Liston 13.09.2024....."

o I BRT ARNFRIT ERT Sadl ARY B WY Afew W SR fvar A €, e
3T Respondent No. 01 & | ANfed @ Uiy Hor 8| SROTTYOT0, HeFeR—30, TSI ERI
TR A T R ¥ siafaa wia fig a3 oo dfre Wl daev—30,
ST vF M7 do F 7Y 4 qd H O IR F)7 s §T TIRITT ¥gel Bl e Bl off
g8 W FerT FAfeT Sevd @ e &t a7 AT & T oft | g9 F@IR @ #1 dee Haey
30 7 Sofoven T Gerr Ve FYH ¥ET D R [Her forer AT €1 I qUi: e
&/ 59 oovan wEeT @ T BUEAT 1Y TE B S0HOTEH0 TRl HISY 30 TIVIHT
© T 3T T doc & e T ysrs g 97 T &/
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7 [ 77 AT gars v quier @i @ 8/ div g @ wrr go Jiv o gag
FIHY TS @7 TEIs a7 129 & 3V GINT g aerT @1 @enl o [ Siviel &9 3N
de—gie av 7t & sy pre fod wd &/ FveT giffever 7 WT doc § 4s—TlE oTaY
Soflovdo H) 39T or TEH! FEHIeT BV & ford | Soflovwo B 10 S T Wi doc
SROSTOV WIEv—30 B I & gvg 7@ 1397 T &/ #7 dov gv s [Aara
Bl vF T g9 T & oo 7 dee gv Rera gg-gie war & T4 &/

Hio IS BRT AT ERT SNROSKYPT0 Waex—30 & Rrpraa & A H dIive
ST MY B SR § R ¥ SfewRd famgelt 1 S w1 g3 Bd IRIAE |
STTa M B T B AR IR BT P BN |
HeTTe—HT IfHRoT gRT TR neer vd ffa Afes & srmfd |

qII,

(i AR o)
Q/’/
uﬁﬁrﬁ:aﬁha@mﬁomwﬁwmém,ﬁamwaﬁ\ﬁrd@
AP FHIAAE! 7g Uivd |

Ao\
Tof eTIE kX1
TraagE TR

-~




	SKM_C226i24091107120
	SKM_C226i24091107120
	SKM_C226i24091107120
	SKM_C226i24091107120
	SKM_C226i24091107120

